
^THie MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) ; (a) and (b) Final figures of
companies a t work for tjhe years 1967 and 
1968 have since been compiled and are 
being published in the next Annual Report 
of the Deptt. for the year 1971-72.

Normally, there is a time-lag of three 
years between the date to which data re-
garding companies at work relate and the 
date when final figures as on that date 
based on information in balance sheets 
become available. The companies file their 
balance sheets with the Registrar of Com-
panies after a lapse of 6— months after 
the close of their financial year, the 
Registrars of Companies take roughly one 
year to cull out the information from the 
balance sheets for the companies within 
their jurisdiction and the processing and 
final compilation of the data for the country 
as a whole takes another year.

Offices of India Oil Corporation 
located abroad

2831. SHRI VIKRAM MAHAJAN : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) the names of officers of Indian
Oil Corporation which have located abroad: 
and

(b) the amount spent on each of them 
by the Corporation ?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI P. C. SETHI) :
(a) No office of Indian Oil Corporation is 
located abroad,

(b) Does not arise.

Appointment of the nominee under 
the memorandum of settlement

2832. SHRI AMAR NATH VIDYA- 
LANKAR I  Will the Minister of 
DEFENCE be pleased to state:

(a) whether the nominee in terms of 
para 20 of the memorandom oT settlement 
dated the 13th May, 1969 between the 
cantonment Board and the Federation

of its employees has not yet been 
apopinted;

(b) if so, the reasons therefor; and

(c) the action proposed to be taken in 
this matter ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) to (cj .
It is correct that no nomination has been 
made in terms of para 20 of the Memo-
randum of Settlement dated 13th May 1969 
between the representatives and the em-
ployees of the Cantonment Boards as it 
has not yet become necessary to make such 
a nomination. The effort all aJong has 
been to settle amicably all matters with 
the Federation of the Cantonment Board 
employees, Sould any matters falling 
within the scope of the aforesaid clause 
remain unresolved, reference will be made 
as provided therein.

Non-implementation of memorandum 
of settlement with Cantonment 

Board Employees

2833. SHRI AMAR NAT« VIDYA- 
LANKAR :
SHRI RAM PRAKASH :

Will the MINISTER OF DEFENCE 
be pleased to state :

(a) whether Government have received 
numerous complaints regarding the non-
implementation of Memorandum of 
Sattlement dated the 20th November, 1966 
between the administration and the em-
ployees Of the Cantonment Board; and

(b) ifw , the action taken and pro-
posed to be taken to get the terms of 
settlement properly implememented ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAM RAM): (a). Appa-
rently, the reference is intened to the 
Memorandum of Settle dated the 20th 
November 1966 between the Contonment 
Board Sweepers* Union* Ambala and 
Cantonment Executive Officer, Ambala 
Cantonment Board. If this be so, it is 
fcorrect that some representations In 
the matter have been received by Govern-
ment. ■



Court and the same is still pending.
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(b)  . The matter pertains to  ex- 
fralia relief.  It was decided that the 
same be paid only from 1st June 1966 and 
the representatives of the All India Canton-
ment Board Employees Federation headed 
by their President Shri Amar Nath Vidya- 
Tankar agreed to drop the demand for the 
earlier period. Thereafter the Federation 
desired to refer the Ambala case in respect 
of the period prior to 1-6-66 to the Labour
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